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Exansion roosals Of onooly 
co anies referred to IWLR.T..

Co ission

1070, SHRI , M. S EED.

SHRI A. R. BADRIN AR AN 

SHRI M V. CHANDRASHE- 

KHARA MURTH.

Will the Minister of LAW, JUSTICE 
AND COM AN A AIRS be leased 
to state

(a) hether  Union  overn ent 
have recently decided to refer all 
roosals of doinant and onooly 
co anies for exansion of settin u 
of ne units to the M.HT.. Co is
sion for its exert oinion before ac
cordin clearance

(b) if so, hat is the ain idea 
behind the ne roosal

(c) ho any such cases are  at 
resent endin before the Co is
sion  hich  hav  been referred by 
overn ent

(d) hat is the ti e taken bv the 
Co ission to clear such cases and

(e) hether the Union overn ent 
have referred the roosal of S ade
shi olytex for doublin their caa
city 1o the Co ission and if so, the 
facts

THE MINISTER O LAW, JUSTICE 
AND COM AN  A AIRS  (SHRI 
SHANTi BHUSHAN)  (a)  No, Sir,
Under the existin rovisions oi Sec
tions 2122  of the Monoolies and 
Restrictive Trade ractice* Act, 1WM. 
the Centra overn ent iru> reler any 
a lication under any of the uioreaid 
rovisions to the M.R.T.. Co ission 
for enuiry and reort, it it is of the 
oinion that such an enuiry is neces
sary before assin orders on the a
lication, The doinant  osition of 
an undertakin is also one of the cri
teria taken into consideration by the 
overn ent for decidin reference of 
ttn a lication to the M.R.T., Co is
sion,

The Hih o ered Exert Co it
tee under the  Chair anshi of Shri 
Justice Raj der Sachar. a ointed by 
the overn ent to revie inter-aVta 
the M.R.T.. Act, 199, has, in its re
ort, reco ended that in the folloin 
tyes of cases under  Sections 21, 22 
and 2, the roosals  should, subject 

to certain excetions, be co ulsoiily 
referred by the Central overn ent to 
M.R.T.. Co ission for enuiry and 
final disosal—

Section 21 and 22

(1) A lications  received fro a 
doinant undertakin for ex
ansion or for settin u of a 
ne undertakin for the anu
facture of oods or rovision 
of services   hich it is al
ready doinant

(iiy Any a lication b, any under
takin to hich  art A of 
Chaler  III of the M.R.T . 
Act a lies for exnansion or 
settin u of a no undertak
in involvin  an testi ated 
caita) outhiy exceedin Rs. 5 
ciore* and

(iii) Any case  hich ore than 
one undertakin is tbs a li
cant or a case in hich ob
jections hav,' bi*n raised o
osin the roosal.

Section 2(>

(i) An roosal  relatin to ac
uisition by  urchase, take
over or otherise of the un
dertakin hich toether  th 
the shares, if  anyy to hich 
the Uanr.teree is atreitd> bene
ficially entitled nr  hich the 
transferee sdroody has a bene
ficial interest, carrj the riht 
to exercise  or  control the 
exercise (in the case of a ub
lic hited co any) of -1  

er cent or  ort* cf the 
votin o er at any eneral 
eetin of the co any ro
osed to be acuired

(ii) The cost of urchase or acu
isition exceed Rs. three cores 
or
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(iii) Where the acuisition by ur

chase,  takeover or otherise 

is likely to result in the crea

tion of a doinant undertak

in ithin the eanin of Sec

tion 20(b) of the Act.

Coies of the Sathar  Co ittee Re

ort ere laid on the  Table oi the 

House on (MM{)7. The reco enda

tions of the Co ittee aie under con

sideration oi  the  overn ent and

Mutable leislative easures ould be 

snit ateri  due course

b) Does> not .nise

(c) At resent only  tvo roosals
are endin before the Co ission
under Sect on jj ol the MRT. Ad

(d) In ter-* oi  ub-section 2) of
Section   of the  M R T. Ad, the
Mil T  o nustion  is to ake its 
leort on thi  atter  relerred to it 
vuth ninets days fro  the date on 
hich the reference is received bj it. 
Hoever,  cases here the Co is
sion, ioi secial reasons to be iccorded 
by it in ritin, is oi the oinion that 
the reort cannot i>e ade by it ithin 
the said eriod oi ninety days, .t can 
extend the eriod lei subission of the 
reort deendin on the secial arc u- 
stances of each case

(e) es, Sir.  The roosal of Ms 
Sadeshi olte I lited under Sec
tion 21 of the M.R.T.. Act tor eject
in substantial exansion in the anu
facture of olyester Stale ibre fro 
,100 tonnes to 12,200  tonnes er 
annu as  referred to tho M.R.T.. 
Co ission on JJlst January, 1979 for 
further enuiry and reort. The Co
ission as to subit its reort to the 
Central  overn ent  on or before 
1-5-1979. The Co ission has extend
ed ti e uto il-5-l*79  under Section 
0(2) of the MRT.. Act, for subis
sion of its reort to the overn ent.

Bin* industry caUitf uon to ake 
chea edicines

071. SHRI . M. SA EED

SHRI A. R. BADRI.
NARA AN.

Will the Minister of ETROLEUM, 
CHEMICALS AND ERTILI ERS be
leased to state

(a)  hether  Union  overn ent 
have called uon the dru Industry to 
ake available chea edicines for
oor eole  rural areas

(bi if so, hether the Union ov
ern ent have decided to ive all 
facilities and hel to the dru Indus
try to achieve this ai

(c)  hether the dru industry has 
foi arded certain roosals by hich 
they can available on cheaer  rate 
the edicines for rural oor and

d) if so, hether overn ent have 
acccted the

THE MINISTER O ETROLEUM, 
CHEMICALS  AND  ERTILI ERS 
(SIIRI H. N. BAHU UNA). (a) No, 
Sn  Hoever, one  of  the  broad 
objective* of the Ne Dru olicy is 
to ensure that drus are available at 
reasonable rices in abundance in the 
country to eet the health needs of 
our eole.

To ive effect to the ricin decision 
forin art of the Ne Dru olicy, 
overn ent have  issued  on  1st 
March, 1979,  the  Drus  (rices 
Control) Order, 1979 in relace ent 
of the Drus (rices Control) Order, 
1970.

In ursuance of ararah 12 of the 
drus (rices Cntrol) Order,  1979 
overn ent  have  notifies  leader 
rices for various strenths acks of 
Cateory  and II for ulations, effec
tive fro 2nd Aril, 1979, hich 
ould he the celin sale rice for all 
anufacturers of such  for ulations. 
Where, hoever, the rices revalent 
on the date of co ence ent of the 
Order ere lo er  than  the leader




